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IN THE- CENTRAL A SMINISTRATIVE TRIZUNAL
CALCUTTA BENCH B
P

MA 400 of 1898
/iom 823 of 1997)

Pregent : Hen'd le Mrs, Lgkshmi Swaminathan, Vice-Chairman(J)

Hen'®le Mr, €, Biswas, Administrative Member

ﬁﬁaﬁkufnar Hg lﬂ.r' -ggn ef Lauﬁ aricharan
Halé"r, Vill.& P.0. Chaitanyasur, P.S.
Mendirvazar, 24-Parsanas(3).

cecesesApplicant

1) Unien of India, ssrvice threush tha
Birecter Genmral Pest ané Telegraph
Beptt., Yega joh Bhawan, Calcutta.

2) The Chief Fest Mastar General, W.Jengal
Circle, Yeaajee Bhawan, Calcutta.

3) The Supeintendent ef Pest Offices,
Seuth Presidency Pivisien, larulpur,
2&~Parqanas( s). : :

‘ ) )\- r’d':\f
4) The Inspﬂctor oZ Post Cfficas, J¢ \

Mazilsur uub-91v1€1nn, 24-Parqanas
5) Emsleyment uxchdngv Officer, ¥ iamend

Harveur Eppleyment “xchanen wiamend
Hareeur. . |

Fer the Applicant : Mr, AR, Rey, Csunsel

Fer the Respendents: Mr., S.X, Butta, Caunszel(Official)
Mr. S.K. Ghesh, Counsel(Pvt. Respdnt .Ne.4) .

Pate of Order : 17-01-2003
ORB ER

]

HON'BLE MRS, LAKSHMI SWAMINATHAN, VICE.CHAIRMAN(J)

Heard Mr. A.K, Rey, Ld. Counsel for th= awslicant, Mr, S.
K, Butta, Td. Ceunsel fer the eofficial respenéents and Mr.3.K. Ghesh,
Ld. Ceunsel fer the private respondent Ne.4. Wa havse alse perused

1

the sleadines en recerds.

2. Frem a werusal ef t he é ecuments on recerd including the

certificate peinted eut oy the Ld. Counsel for thes asslicant
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¢

\
‘?;"y resarding fulfilment ef the requirement ¢f pessession ef larfded

srowerty oy the ampelicant 2t the relevant time, it is neticed that
the iocumenté pl%ced & waees 17 & 18 of the paper beek is dated
4-3-1997. The Lid. Ceunszel feor the efficial respendents has suemitteé
that the date eof suemission ef the apelicatien oy £he applicant fer
Censideratien fer apseintment te the pest in questien is da:ed 7-7.97,
He has further submitteé that the requiremént of pessessien of landed
prowerty was ene of the conditisns laié dewn under ﬁhe relevant
Recruitment Rules. The ressenéants hive stated in their csunter
affiiavit that reeardine lan€éed prop=rty of 16 caniidates)incluiinc
the applicaht, the B.L, & L R _C, Cfficer was requested to sand

the verificatien repert. In the reiert ef B.L, & L.R,0, Officer it
is stated that the landed preperty ef enly ens candidate, name-ly,
respenéent Ne,4 was demarcated and he was accerdinely tentatively

selected fer the pest ef E.D . B . P.M,

3. ThelLi. Ceunsel fer the applicant has vehem=ntly subemitted

that the apevlicant haé susmitted preef of pessassien ef landed mre-
wltd) ¥ _ |
prty atthe time‘zf interviegiwhich,wc cannet aeree. Admittedly, the
not 1o
applicant haiLsubmittei preef of pessessien ef landed preperty as

required undet the Recruitmenty RPules at the t ime of submissien ef the
apelication ferm. The decuments, ralied upen w®y him with reg¢ard te
thgg?pcts, aee dated subsequently.

Yor

y actien ef the

4, In the facts ané circumstances ef the case
C ro.
efficial reszendents cannot Be faulted nerwe find any justifielle

areunds te interfere in the matter,

5. In the result for the reasens given aseve, the O,A, is
t Vo
dismissed, Mo ‘
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Mamaer(A) Vicz-Chairman(l)
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